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Order dated 2.4.2002 

0.k.NOS.459 & 460/96 

This common order will govern bath the cases 

mentioned above. 

None apEars for the applicants in both the 

0.As on call. Heard Shri D.N.L1ishra, learned St -inoirg 

Counsel for the Respondents, separatcly and nerused 

the records. 

Applicants in both the cases faced 

departrnerita] proceedings (meant for Minor Penalt v)a a 

IM conséquenô 	:which 	 R.9,559/- 

and R.13,960/- from the aoplicantS in O.A.NOs.459/96 

and 460/96 k respectively, was recovered. It is 

the case of the applicants that they preferred 

aopeaiS and no heed having been paid to their apneals, 

they approached this Tribunal in the resent 

Original Applications. 

It is the case of the Respondents that 

the applicants,on receipt of allegations/chargesheets, 

did not submit any explanation/representation to 

the Discilinary Authority nor did they prefer any 

appeal. To the averments made by the Applicants 
h ad 

that they/in fact flied appeals (Mnexure-5 to 0 .A. 

4 59/96 and Annexure-4 to O.A.460/96) , against the 

orders of recovery of the aforesaid amount, 

Respondents have contrnverted the Same by submitting 

that those dOcuments/appeals were never received 

by the Appellate Authority for consideration. 

Having heard Shri Mishra for the Railways 

and on peruSa.L of the pleadings in both the cases, 
im 

Respondents are hereby directed to take into 

considerat jot- Afln1eyu res4 and 5 to the 3.A. Nos. 
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460/6 and 459/96, respectively, as if 

appeal memos had been submitted by the 

applicants and pass necessary Orders 

thereon, after calling for reports fm 

the Dlscinlinary Authority. 

The entire exercise should be 

cmpleted by the Espondents within a period 

of six months hence. 

qith the aforesaid observation 

and direction t4aa both the Original Applications 

are hereby allowed, but without any Order as 

to costs. 
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